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massive the majority, more aggressive
the minority. In that case, you may be
aggressive in _your arguments, in refut-
ing their actions or whatever may be
coming in the House in the form of de-
bates or any other motion. But when
ycu speak under some provocation or
intolcrance or sometimes excitement, 1
am not able to catch your speeches. You
are not able to listen to cach other and
Reporters are not able to record the
proceedings. My humble advice not
only to you but to both sides is that
situations should be avoided. 1 hope
you will kindly accept my advice. Thank
you very much, Mr. Jyotirmoy Bosu,
for at least showing grace on this occa-
sion. After all, in the very beginning I
said, 1 do not doubt your provoca-
tion. . .

SHRI R. S. PANDEY: Basically he
is a good man.

MR. SPEAKER: Basically all of us
arc very good people, but we cannot
admirc our own selves all the time. Peo-
ple are keeping an eye on us. Don't
think what we talk or do is confined
to the four walls of this chamber. It
goes out through the press and other
media of communication.

One thing 1 must say. Whatsoever
be the provocation, kindly try to keep
it within yourself and don’t throw these
things. If 1 do not take notice of it,
it is bad. If I take notice of it, then
too it is bad. What we tolerate one day
becomes a precedent.  So, we have to
take notice. [ thank you very much.
We pass on to the next item.

16.35 hrs.

RE : DEMONSTRATION BY MEM-
BER OF PARLIAMENT

MR. SPEAKER: Sarvashri Jyotir-
moy Bosu—-he is everywhere--S. M. Ba-
nerjee and Madhu Dandavate have
written to me about the demonstration
resorted to by Shri Shiv Shanker Prasad
Yadav, a Member of this House. Shri
Jyotirmoy Bosu, in his letter, he request-
ed me to make my observations in that
regard.

The facts of the casc are that yester-
day Shri Shiv Shanker Prasad Yadav
wrole to me saying that since the Cen-
tral Governmeng as well as the State
Government of Bihar have failed to take
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any effective steps regarding the drought
situation and near famine conditions
prevailing in Bihar, he would go on hun-
ger strike in_Parliament House for 48
hours with cfect from 3 p.m. yesterday.

He was informed in writing that it
was not permissible for anyonc to re-
sort to hunger strike or dhama or any
demonstration in the precincts of the
Parliament House and Parliaoment House
Estate. After the Housc rosc for the
day at 7 p.m., Shri Yadav continucd sit-
ting in the Inner Lobby. A littlc later,
Shri Raj Bahadur, Minister of Parlia-
mentary Affairs, persuaded him to go to
his office room in Parliament House.
They had some discussions and later the
Member went outside the Parliament
House building and squatted outside
Gate No. 1 of the Parliament building.
Someonc brought his bedding and he
slept there at the Gate. At 10.15 p.m.
he was requested by the Watch and
Ward Officer to leave the Parliament
House Estate sincc any demonstration
or dharna in the Parliameny House Es-
tatc was not permissible. He refused
to go. Therefore, under my orders, he
was removed from the Parliament House
Estatc by the Watch and Ward Assis-
tants.

This morning at 8.30, he again came
there with his bedding and  squatted
there. He was requested to take away
his bedding from there. He refused. So,
his bedding was taken out and kept in
the Watch and Ward Office. He con-
tinued squatting there till about 11 a.m.
and then camc into the House.

SHRI S. M. BANERJEE (Kanpur):
Sir, you may not agree with the proce-
dure. . .

MR. SPEAKER: There is not going
to be any discussion on this,

SHRI JYOTIRMOY BOSU: May 1
make a submission ?

MR. SPEAKER: Then I will have to
allow others also.

SHRI. JYOTIRMOY BOSU: The
starvation deaths and famine conditions
and the failure of the government to
tackle them im Bihar and many other
parts of the country is a very serious
matter.  When an hon. Member of this
House is fasting in front of the House,
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[Shri Jyotirmoy Bosu]

you should attach importance to that.
I hope government will make a state-
ment on this.

SHRI S, M. BANERJEE: Sir, you
will remember that one of the most
senior members of this House, Shri A.
K. Gopalan, wrote a letter to you that
he was starting a dharna inside the lobby
on two occasions.

MR. SPEAKER: But he was persuad-
ed to withdraw it.

SHRI S. M. BANERJEE: No doubt,
he was persuaded to desist from that.
But then he was allowed to make a
statement. On the same analogy, this
hon. Member may be allowed to make
a statement,
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MR. SPEAKER: The Minister may
make a statement later on.
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16.45 . hrs.
PAPERS LLAID ON THE TABLE

STATEMENT CORRECTING FORMER STATE-
MENT RE. CHINAKURI TREEPIT COLLIERY
AT ASANSOL

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI BALGOVIND
VERMA) : On behalf of Shri R. K.
Khadilkar, T beg to lay on the Table a
statement (Hindi and English versions)
correcting the statement made by him
on the Ist August, 1972 in response to
Calling Attention regarding the reported
recent murder of some trade unionists
in the Chinakuri Treepit Colliery at
Asansol, [Placed in Library. See No. LT-
3533/72)

REVIEW AND ANNUAL REPORT OF HEAVY
ENGINEERING CORPORATION LTD., RANCHI,
970-71

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAHNAWAZ
KHAN) : 1 beg to lay on the Table a
copy each of the following papers
(Hindi and English versions) under sub-
section (1) of section 619A of the Com-
panies Act, 1966 :

(1) Review by the Government on
the working of the Heavy Engi-
neering  Corporation  Limited,
Ranchi, for the year 1970-71.
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(2) Annual Report of the Heavy
Engineering Corporation Limited,
Ranchi, for the year 1970-71
along with the Audited Accounts
and the comments of the Com-
ptroller and Auditor General
thereon. [Placed in Library. See
No. LT-3534/72)

NOTIFICATIONS UNDER MARINE PRODUCTS
EXPORT DEVELOPMENT AUTHORITY ACT

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI KEDAR
NATH SINGH) : On bchalf of Shri
A. C. George, 1 beg to lay on the Table
a copy cach of the following Notifica-
tions under sub-section (3) of scction 33
of the Marine Products Export Develop-
ment Authority Act, 1972 :—

(1) The Marine Products Export
Devclopment  Authority  Rules,
1972, published in  Notification
No. S.0. 485(E) in Gazette of
India dated the 12th July, 1972
(English  version) and 26th
August, 1972 (Hindi version).

S.0. 1896 (Hindi and English ver-
sions) published in Gazette of
India dated the 29th July, 1972
tixing the date for coming into
force certain  provisions of the
Marine Products Export Develop-
ment  Authority Rules, 1972,
[Placed in Library. See No. LT-
3535/72)
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16.46 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir I have to report
the following messages received from
the Sccretary of Rajya Sabha : —

(i “In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 26th August. 1972,
agreed without any amendment to
the Wild Life (Protection) Bill,
1972, which was passed by the
Lok Sabha at its sitting held on
the 21st August, 1972."



